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Debals, after all, has been accepted. | would
request the hon. Minister, through you, to get
us a copy, for the use of Members, or at least
it may be kept in the library, a copy of the
Food Enquiry Committee's Report about
certain  matters  regarding the food
administration in West Bengal. A committee
was appointed by the West Bengal
Government to enquire into certain allegations
against the Food Department, and that
committee, | understand, has submitted its
report to the Chief Minister. But it is not
available. | talked to him. So, I think before
the debate on the food situation starts here this
particular report may be made available—I
don't see why it should be kept a secret— so
that we may be able to make our contribution
to the deliberations here.

SHRI SATYA NARAYAN SINHA:
1 do not know whether thet report
has been sent to the Government of
India. I will make enquiries.

SHRI BHUPESH ' GUPTA: The hon.
Minister can write to the Government of West
Bengal asking for it and saying that the
Members here desire that the report should be
supplied to them, the report of the committee
which enquired into certain allegations
against the Food Department.

MR. DEPUTY CHAIRMAN: He will just
find out what is the matter.

The House stands adjourned till
2 30 P.m.

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at half

past two of the clock, MR. DEepUTY
CHAIRMAN in the Chair.
THE COMPANIES (AMENDMENT)

BILL, 1958—continued

SHRI JASWANT SINGH (Rajasthan): Mr.
Deputy Chairman, we were, in this House,
treated this morning to an eloguence which
is rarely
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to be heard. Along with the eloquence which
is characteristic of Mr. Bhupesh Gupta, he,
particularly today, advanced arguments which
were incontrovertible. It will be really
interesting to see whether, from the
Government Benches, any satisfactory reply
would be coming in respect of these points.
Sir, after Mr. Bhupesh Gupta, two speakers
from the Congress Party spoke but it would
have been better if they could have met the
arguments which he advanced instead of
attacking him personally or plead-ing'for the
help of the rich people in order to help the
poor people and poor members of the
Congress Party. Sir, it may be true that Mr.
Bhupesh Gupta is a small fry amongst the
international figures but, apart from .

DR. W. S. BARLINGAY (Bombay): Why
insult him unnecessarily?

SHRI JASWANT SINGH: He can stand
these insults very well.

But, Sir, apart from Mr. Nehru, on the other
side also, many of our revered leaders would
compare as small fries against the
international personalities. That is, however,
neither here nor there. As far as this House is
concerned, truly and literally Mr. Bhupesh
Gupta is a big whale which swallows so many
fries; not only small fries but even big fishes
also.

SHRI MAHESH SARAN (Bihar): Is the
hon. Member speaking on the Bill?

SHRI  JASWANT SINGH: Yes, | am
speaking on the Bill. It was a 'small fry', it
*was said, and that 'small fry' had to be
destroyed. That is why | am speaking on the
Bill.

Now, Sir, coming to the other question. Mr.
Basu referred to the trade unions and moneys
coming from the companies. He compared the
two and put the latter on par with the former.
Sir, as far as the trade unions are concerned,
there are trade unions
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[Shri Jaswant Singh.] sponsored by the
Congress Party, by the Communist and by
other parties also. ~ Therefore, if there is any
provision for  trade unions helping  the
political ~ parties, this help  goes to
everybody and all the parties but we have
these big business houses paying money to
political parties and our experience in that
regard is different. They help the party which
is in power and in no circumstances  would
thev help any party or individual who is not
in power.  Sir, presently | will give
details in regard to this* but | would like
to submit this. Our democracy is a
nascent one. We have inherited certain
values of life and certain virtues which
are playing very big parts in
international affairs. We are also cashing in
a lot on this inheritance of ours. Where-
ever in our home affairs we fail to work
up to what we profess, we suffer
outside also and, therefore, if this
democracy has to succeed, then it has to
work as a real democracy. What is the
position at present? The position at present is
this. There isa democracy according to
the Constitution but democracy in the
real sense has still to come to the country.
We are governed and ruled by one political
party and if there is only one party,
then there  cannot be democracy in the
real sense ofthe term  because certain
things happen by the policies conducted by a
political party and even  chaos takes
place.  Worse things also happen but
then that party cannot be  unseated
because there is no other alternative
party to take its place. | would like to
say that considering the things that are
happening in the U.P. today, if there was

an alternative party, the present p8rty
could not have remained in office
there.  If this thing happens today in

Kerala, the party can be unseated; if this thing
happens in Orissa, the party can be
unseated.  The Orissa Government can
remain in office only by the help of some
other elements and those elements have
constantly to be kept in a happy mood, but at
the Centre and in other States this
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thing cannot happen. Therefore, when there is
one-party rule in any country, when you
legally provide for big business houses to give
help to the party, then that help can only go to
the ruling party. The result would be that no
other party would be able to come into power
and there will be perpetual rule by one party.
Therefore, the prospects of democracy
prospering in the country will be very little.

Mr.  Bhupesh Gupta quoted certain
judgments of two very big High Courts, of
two very eminent Judges. At least one of the
speakers even went to the extent of saying that
we cannot take note of what the Judges say. It
is a very serious matter baoause, if we can be
proud of anything in the country, we can be
proud only of the independence of the
judiciary*

Dr. W. S. BARLINGAY: But that is not
part of the judgment.

SHRI JASWANT SINGH: We can be proud
of the independence of our judiciary, and if in
the judgments strictures are made by the
Judges of the High Court in the manner in
which several judges have said it and we
belittle them, then we are thinking very little
of the Constitution which we have passed. Sir,
the same thing happened when Mr. Justice
Chagla had lhe unpleasant duty to give a
report to the Government in regard to the Life
Insurance Corporation enquiry. One of the
senior Ministers had to be sacrificed. It was
unfortunate that the Prime Minister made
certain remarks but eventually, the great man
that he is, he had to succumb to world opinion
and the opinion of the country and this report
had to be accepted. Therefore, in principle it is
a very wrong thing for Members of the ruling
party to criticise the judgments of the Judges
of High Courts when th« judgments go against
their interests. But they feel very happy when
the judgments go against the opposite parties.
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MR. DEPUTY CHAIRMAN: What was
read was only a part of the judgment.

SHRI JASWANT SINGH: Now, | shall
come to the main point

MR. DEPUTY CHAIRMAN: | was telling
you that what was read was only a part of the
judgment. In those very judgments the same
judges have held that it is nothing wrong if it
is done publicly with the consent of the
General Body and it is done there.

SHRI BHUPESH GUPTA: They have said
'legal. But the political and moral questions .

SHRI JASWANT SINGH: What | am
saying is this habit of criticising the strictures
and judgments of the Judges of the High
Court or the Supreme Court is in very bad
taste, especially when it goes against that
particular party. That is all that | am
submitting. What is being done is bribery is
being legalised and Mr. Bhupesh Gupta wants
to remove that. He does not want to say that it
should be given to any particular party. What
he wants in his amendment is..

MR. DEPUTY CHAIRMAN: That no
contribution should be given.

SHRI JASWANT SINGH: .that no
contribution should be made from the funds
of business concerns or companies to any
particular party and it is a very sound
principle about which nobody can have any
grievance or grouse.

Coming to these business concerns, | will

have no objection—whether it is the Congress
Party or th Communist Party or any oth>"
party— if they take money from their friends,
rich or poor, from anybody, but if they take
money officially and legally from the
company's profits, it is not only those
concerns and companies that contribute but
even the shareholders, who also have a voice
in their affairs but whose voices are drowned
and who under no circumstances will
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be willing to contribute to any politi
cal party, are made to contribute.
Except for Tatas and | would say
Birlas, there are several concerns and
they are all from my place, from
Bikaner. Except for Birlas who come
from Jaipur, all the big ..businessmen
come  from Bikaner—Surajmull

Nagarmull, Dagas, Rampurias and others.
Take even this Mundhra; he is intimately
eonected with me. | can give you IOl big
businessmen who come from my place and
who control the big business in this country.

! MR. DEPUTY CHAIRMAN: We are
concerned with companies; not with
individuals.

SHRI JASWANT SINGH: | am talking of
companies; | am not talking of personalities.
Now, Mundhra for example, he controls
about a dozen concerns. Similarly, Surajmull
Nagarmull.

MR. DEPUTY CHAIRMAN: You need not
go to personalities; you can mention any
company, | have no objection.

SHRI BHUPESH GUPTA: They control the
companies.

MR. DEPUTY CHAIRMAN: Your
amendment is not an amendment relating to
private persons; you are amending the
Company Law.

Dr. R. B. GOUR: We generally say the
House of Tatas, the House of Birlas.

MR. DEPUTY CHAIRMAN: Order, order.

SHRI JASWANT SINGH: They are the
Houses; they are controlling the business
companies, sometimes six, sometimes ten
companies. And from the profits of those
companies they contribute to the political
parties. | may be shareholder in some of the
companies. | would not like to pay anything to
any political party, but then my voice is not
heard there. So there is fundamental objection
to companies giving anything by way of
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[Shri Jaswant Singh.] help to any political
party. And my experience is, howsoever big a
company may be, the mentality of the
businessmen is such that if they do anything
they will do it only for some consideration.
Under no circumstances—even to their parents
x>r to their children—will they do anything
without some consideration. We have recently
seen how this Life Insurance Corporation did
some favour to the companies of Mr.
Mundhra, Jessops, Richardson & Cruddas,
British India Corporation, etc. | am very much
interested in those companies because Mr.
Mundhra is a very great friend of mine. He
comes from my place. Can it be imagined for
a minute that he would do it out of love for
any political party unless his interest was
served? Therefore it is demoralising for any
political party to take anything from these con-
cerns, from these business houses. | have no
objection, as | said, if any private individual
wants to help anybody. Let him do it.

I have got connections with these
companies. They are my friends; most of them
come from my place and | was in authority in
Bikaner State for nearly a quarter of a century
and it had always given me pleasure to oblige
them. In 1951 when Mr. Jai Narain Vyas—he
is not here now—became the Chief Minister
of Rajasthan, | was a member of the
Provisional Parliament. Then the question of
land reforms came and therefore those
jagirdars in Rajasthan wanted someone to
represent them in the Rajasthan Cabinet. | was
not a member of the Congress Party, and |
was asked to join the Rajasthan Cabinet. |
made it a condition that | would not join the
party and they made an exception in my
favour. And | was Minister in the Rajasthan
Government when Mr. Jai Narain Vyas was
Chief Minister and Mr. Paliwal who later on
became Chief Minister was my colleague for a
long time. We were on happiest terms. When
the general elections came, with my
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relations with these business concerns, | was
offered money thinking that | would be a
Congress candidate. They thought that | might
stand on Congress ticket but the Jagirdars'
Association withdrew me and | stood as a
candidate for the Opposition. Thus my
Congress friends and | parted as best of
friends. They offered lakhs and lakhs of
rupees to me but when they came to know that
I was not standing on the ticket of the
Congress, they withdrew all the help. | can tell
you that we put up a very big fight and we
made it a point to defeat the topmost
Congressmen in  Rajasthan, which we
successfully - did in the first general elections.
And we did get money also, but they made it a
condition that under no circumstances should
their names be divulged because, if the
Congress came to know that, their business
will be completely ruined.

MR. DEPUTY CHAIRMAN: So without
the Congress knowing it you took money
from them.

SHRI JASWANT SINGH: If the party in
power comes to know, their business will be
completely ruined. It happens; wherev; party
in power comes to know that a businessman
or a concern has helped the opponent, very
strong action is taken, We have seen a
practical example.

Now, Mr. Madhava Menon is generally a
reticent Member of this House. He does not
generally lose temper. But because in Kerala
the Communists have unseated the Congress
Government or the P.S.P. Government, they
are feeling the pinch, because it is a very bad
thing to be dislodged from a position of
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influence and power. | understand he was also
a Minister in Kerala .
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SomE HON. MEMBERE: Not in Kerala, but
in Madras.

SHRI JASWANT SINGH: | am sorry. May
be Madras, very nearly the same thing.

SHRI T. S. PATTABIRAMAN: Not the
same.

SHRI JASWANT SINGH: Then, which is
inferior or which is superior, | do not know.
However, the fact remains he was so angry
too. | can understand his feelings and | must
say to the credit of our Communist friends—if
they feel that they are taking undue advantage
of their position, well, certainly this will apply
as much to the Communists as to any other
party—that it is a very sporting spirit which
they have evinced. As far as | am concerned, |
have no affiliation with the Communists and
there could never be any affiliation, because
our ideologies are different. | was brought up
in a very different tradition altogether. If
anything, | have some affiliation with the
Congress, because | was myself a small
jagirdar and | do hope and pray that at least
for the next 12 years the Communists will not
come into power because even my
compensation will be stopped, because the
Congress will give compensation for 15 years.
Three instalments we have received and
twelve more we have to receive for my jagir.
And if my friends come into power, | know
that the first step they will take is to stop this
compensation.

SHRI  DEOKINANDAN  NARAYAN
(Bombay): The Communists will kill him.

SHRI JASWANT SINGH: The privy purse
of the rulers will be stopped. But in fairness
and justice if something good comes from the
Communists, it becomes our duty that it
should be supported. Apart from the example
given of what is happening in America and the
United Kingdom—which Mr. Bhupesh Gupta
quoted with his knowledge of constitutional
'law and the references and the wide study he
has brought to bear on whatever he speaks—I
would
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submit that the position there and here cannot
be compared at all, in this sense that two
parties are functioning there. In the United
Kingdom always two parties function. If one
party makes a muddle or a mess, they are
immediately deposed and displaced and,
therefore, the help goes equally to the two
parties from their supporters. Similarly, in the
U.S.A. there are two parties and, therefore, the
two parties are supported by these big
business concerns. If one party makes a mess
or muddle in its administration, then it is
immediately replaced by the other party. But
here as | was submitting, the position is very
different and as long as only one party is in a
brute majority and overwhelming majority, to
legalise this sort of payments by business
concerns to political parties it is dangerous for
democracy. Therefore, | have cleared my
position as to why | am supporting and | have
said that on the merits of the arguments Mr.
Bhupesh Gupta has advanced and the poor
arguments that have been so far put up by the
Congress party, it Is absolutely clear that if we
stand by the virtues which we profess—and if
we feel that—we should not give legality to a
sort of bribery. And we should not be
demoralised by the bits of bread thrown here
and there and we should not depend on the
money given by these business concerns—
which under no circumstances they ,
would do without any consideration. | feel
that if the Government opposes a Bill of this
kind it will be a very big harm done to
democracy.

SHRI T.S. PATTABIRAMAN: Mr. Deputy
Chairman, | sympathise with Mr. Bhupesh
Gupta for the great predicament in
which he finds himself today. He has
brought forward this Bill with the hope of
improving the morals of the society and of the
political parties in this country. This | is
indeed a very laudable object and it is

worthy  of consideration and support by
almost all the Members on this side also.
But Mr. Bhupesh J Gupta, while moving
his Bill, has| forgotten many things and,

as he him-
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[Shri T. S. Pattabiraman.] self admitted, has
concealed many things which were not to his
taste or in his favour. The position of the
company law in this country before the recent
consolidated Act came should also be taken
into consideration. The action of the
Government has to be justified by comparing
and contrasting the situation before the
enactment of this comprehensive Act with the
present situation. That should be taken into
consideration. Before section 293 was
introduced in this Act, every company had the
right to give whatever it wanted to any
political party or charitable institution which it
liked, even without the consent of the general
body. This Act is clearly a proof that the party
in power wants to restrict the power of the
companies with regard to the distribution of its
profits. Before the passing of the Act the
directors and the managing directors had
absolute power to give as much money as they
wanted. But today it has been restricted to Ave
per cent, of the profit or a maximum of Rs.
25,000, whichever is lower .

SHRIBHUPESH GUPTA:
Whichever is higher.

No.

SHRIT. S. PATTABIRAMAN: | am prepared
to admit that. Even Rs. 25.000, Mr. Bhupesh
Gupta and his party-men will certainly support
me in saying that it is a great improvement on
the past and that it is certainly the outcome of
the Congress's anxiety to keep out the big men
from interfering with the day-to-day affairs of
the party. But Mr. Bhupesh Gupta not only laid
down certain morals for our consideration, but
also went into the judgments of very respectable
and very learned Judges of the High Courts of
Bombay and Calcutta. | am very sorry that the
Opposition wants to paint us all as bad people,
always trying to criticise the High Court Judges
and wanting to upset their judgments. It is an
incorrect proposition. | am very sorry to say that
the Opposition thinks that we are here to
criticise the High Court |

Bill, 1958 3028

Judges. But | would like to assure you that we
have the greatest respect for these Judges. And
we have in the Constitution given to them the
highest position that any country can hope to
give and we always respect their decisions.
But our difference with Mr. Bhupesh Gupta
and the hon. Opposition Member who just now
spoke is that you should consider every
judgment on its own merits. You should a'lso
consider not the personality of the Judges, but
the judiciary as a whole. We are not prepared
to consider X or Y or Z is a big Judge or a
great Judge, but we would like to give the
greatest respect to the judiciary. | would like to
point out to him that in the same case, when
the case came originally before Mr. Justice
Tendolkar. he gave a completely different
judgment. If Mr. Justice Chagla's opinion as a
great Judge is to be respected, | as a lawyer,
will give equal respect and equal consideration
to another Judge who had differed. It is usual
for brother Judges to differ from each other
and that does not mean that one is bad and the
other is good or one is of the lowest calibre
and the other is of the highest calibre. There is
no unanimity among the Judges. Then, with
regard to this point, | should like to read out
from Mr. Justice Tendol-kar's judgment itself.
Mr. Justice Tendolkar observed:

"I am not prepared to hold that the mere
power to give a donation or a contribution
to a political party has such a tendency to
corrupt political life as to be considered
against public policy. The harm to the
public by permitting such contributions
cannot, to us the words of Lord Atkin, be
said to be substantially incontestable."

So, what | beg to submit is that there are
differing opinions among the Judges
themselves and we cannot but take the same
into consideration. If Mr. Bhupesh Gupta has
a right to quote one set of Judges in his
support, | submit that | have another set of
Judges to quote in
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support of my viewpoint. We hold equal
respect for all the Judges and that is our
contention. So, let it not be the duty of the
Opposition, hereafter at least, to present
that they are the, only persons who
respect the judgments and the Judges of
the country and that we are not. | hope the
Opposition Members will kindly bear this
in mind whenever they speak about
those things.

3p-M.

Sir, the next point | would like you to
consider is whether the aim and object
with which Mr. Bhupesh Gupta was
motivated to bring forward this Bill can
be substantially met by bringing in an
amendment to the Companies Act. The
question is whether this particular giving
of donations to political parties by big
companies is itself a bad thing. | am not
going into the merits of the case. If
acceptance of donations from companies
registered under the Companies Act is a
bad thing, I must submit that it is equally
a bad thing to accept donations from
merchants, from big persons, from
partners, from Isbour organisations and
also from zamindars, lambardars and
landowners. If acceptance of money by a
party in power is unreasonable, then it
must be equally unreasonable for others
to accept money from other people who
are in a position of influence. If that is so,
why not my friend bring in a Resolution
or an amendment to the Peoples Re-
presentation Act? There is a list of corrupt
practices given there. You bring an
amendment saying that acceptance by a
political party, of which a particular
person is a candidate of gifts or money or
donations from individuals or from cor-
porations is a corrupt practice. If that is
done, you completely change the entire
picture of the country. Mr. Bhupesh
Gupta and the Communist Party cannot
agree to it, will not agree to it. The whole
thing is contrary to their notion. When the
Representation of the Peoples Act was
before the House, not once but
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thrice, and amendments after
amendments came up, they did not bring
in this question at all. They did not refer
to this. They did not try even to give a
single amendment for declaring this as a
corrupt practice.

So, Sir, 1 am only saying that Mr.
Bhupesh Gupta and his friends are not
very sincere in seeing that this sort of
thing is prevented from happening. They
want to make it a political issue and want
publicity for themselves on a thing on
which the Judges have made remarks
somewhere. After all we will have to
consider what are the facts. The
Landholders' Association in my place in
Tamilnad fought the (elections against the
Congress, and they were even given
support by the Communists. The
Landholders' Association raised
enormous amounts by subscriptions. My
friend has nothing to say about that. After
all what is a public limited company or a
private limited company? The public
limited company contains shareholders.
They are also voters. If an individual
shareholder can donate an amount to
political nartioc inrlurirliially What
is wrong in making donations collec-
tively? Sir, there is really no obligation
on the part of a limited concern to make a
donation unless it is expressely provided
in the memorandum of association or
articles of association. So, if the
shareholders of a company do not want
their company to make any donation to
any political party, it is open to them to
incorporate it in the memorandum of
association that it shall not give any
donation. That one single sentence wil]
serve the purpose instead of amending
this Act. So, | do not want to go into the
merits of the question whether it is right
or wrong for a party to accept money. We
know that without money no party can
win an election. Even the Communist
Party make no secret of it. They know
that they require lot of funds for fighting
the next elections. But they say that it is
absolutely wrong on our part and that
if we
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[Shri T. S. Pattabiraman.] accept a certain
amount from a certain person, we are
indulging in a corrupt practice.

Sir, there is one instance | want to point out.
The Communist Party is having a subsidiary
concern called the People's Publishing House
which has branches throughout India. They get
books and periodicals to the value of several
thousands of rupees from Soviet Russia and
the People's Republic of China. During the
period 1956-57 they imported books to the
extent of about Rs. 36,000 from Russia and
about Rs. 8 to 9 thousand from China. Who
remitted that amount? They sold the books for
Rs. 1,20,000, and they made a clear profit of
Rs. 87,000, and this is according to their
statement. Am | to say that because Soviet
Russia and China have given these books they
have given indirectly Rs. 87,000 to the
Communist Party here and therefore these
people are only camp-followers of those
countries? | do not want to say that. | leave it
to you to decide. So, just because they accept a
certain amount or certain gifts, it does not
mean that they are going to spread their
ideology in this country. | do not think my
friends will stop importing books from Russia
and China. If that is bad, this is also bad.

Sir. | do not want to go into the merits of
the Kerala affair. | do not have any personal
knowledge but they say that if any person
wants to have any licence or anything, a copy
of his application is sent to the Government,
and the Tehsildar never comas but the Party
Secretary of the local unit comes and says, "if
you are prepared to give two thousand rupees
I will give the licence".

SHRI PERATH NARAYANAN NAIR: It
is justa slander.

SHRI T. S. PATTABIRAMAN: It is not a
slander. 1 do not want to go into a
controversy. If I can prove to the hilt all these
allegations, will
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the Member be prepared to accept the
appointment of an enquiry committee to go
into them?

SfiRi PERATH NARAYANAN NAIR:
You must prove it. Without proving you
cannot bring in such an allegation.

SHRI T. S. PATTABIRAMAN: | have got
enough proof. The local Party Secretary had
already got a copy of the letter. How did he
get it? Even then | don't say that if you accept
the amount it is wrong.

Dr. R. B. GOUR: Come out with your
proof.

SHRI T. S. PATTABIRAMAN: | am
prepared to prove whatever statement | make
in this House. | am speaking after satisfying
myself that | have enough proof of that. If that
is so, | ask what is wrong in accepting the
donation. There may be many other things,
but I do not want to go into them.

I would like to tell the Communist Party
Members that in 1952 in my own constituency
of Tiruchengode the Communist candidate
opened a subscription list and collected Rs.
7,000 from the merchant class, who paid
sales-tax and income-tax, on the guarantee that
he would fight for the abolition of the sales-
tax. 1 am prepared to prove it from the
notebook in which the collection was made
and from the accounts of those merchants. |
never considered it as a wrong thing. | never
considered that the Communist Party was
going to be influenced because they collected
Rs. 7,000 on the promise that they would fight
for the-abolition of the sales-tax. |1 do not
object to that. What | say is that you are not
sincere in your move, you are not genuine in
stamping out all these things. Otherwise you
must stop import of books from other
countries. You must do all those things.
Instead of that, if you come forward with this
Bill, it only shows
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that after all you are not very much
interested in eradicating all evil but you
are interested in making propaganda—as
though there has been much evil if a few
companies had given some donations. On
the other hand, I do not want to speak on
behalf of the Congress organisation. It
can take care of itself. But | can say from
my knowledge that we publish all the
accounts, all the donations received, once
a year. It is all there in the annual report,
in the balance sheet. Anybody can see it.
Will the Communist Party do it? | know,
for example, that we publish our annual
report for the Tamilnad Congress
complete with a balance sheet and then
place it before the whole world to see
which are the donations. Has the
Communist Party ever done so? Will the
Communist Party, in the interests of
democracy for which it is fighting, ever
do it? In the Amritsar session they made a
cryptic remark that they had collected
lakhs, but they did not give details as io
who were the donors except the clue that
there were about six or seven landlords
who were representatives there. What was
the clue? There were about six or seven
landlords. Why don't they give details?
Am | to say that, just because Mr.
Bhupesh Gupta's partymen attended the
Pooja festival in Mundhra's house and
had a lot of celebrations and other things
there, the Communist Party has been
purchased by Mundhra's money or at least
rasa-gollas? | cannot say that. So, just
because a party gives money it does not
mean that we have lost all our
independence. A party is a corporate body
here. It contains individual members. The
members meet, the general body approves
and then the donation is given. What is
wrong? | do not agree. If mine is wrong,
if this particular thing is wrong, all the
other things are also wrong and rny
friends may also correct them. Instead of
putting our houses in order, it is better
that they start with their own houses first
and try to put them right. After all, it is
wrong to say that we should

Bill, 1958 3034

put a ban on a particular business
concern for making this.

I am again referring to another
distinguished Judge of the High
Court who has been made the
Chairman of the Companies Act
Amendment Committee. The com
pany law needed some amendment.
Therefore, Justice Viswanatha

Sastri, an eminent Judge of the Madras
High Court, was put in charge of that.
The Government is not unaware of all
those things. That Committee took into
consideration this question and went into
detailed discussion about the judgment of
the Bombay and Calcutta High Courts. It
will be interesting to know what their
observations are and the document is now
public property. The advisability of
amending section 293 of the Act in the
light of the observations of the Bombay
and Calcutta High Courts was considered
by the Committee and it has observed:

"(i) that, as the law stands, a general
resolution of the company authorising
the Board of Directors to contribute to
charitable or other funds in excess of
the limit prescribed by section 293(1)
<e) would be sufficient and a separate
resolution is not required in respect of
each such contribution;

(ii) that a prohibition of contribution
to political and party funds should not
appropriately be considered in isolation
under the Companies Act only;

(iii) that itis not desirable to
impose on the Courts the duty to
decide merits of contributions to
political parties in each case."

That will be causing the courts
embarrassment, embarrassment to the

Judges who preside, to come to a
decision on every contribution whether it
be to the Congress, the Communist Party
or the Jan Sangh. The Judges cannot go
into party matters. That will be creating
the most unprecedented, wrong situation



3035 Companies (Amendment) [ RAJYA SABHA ]

[Shri T. S. Pattabiraman.] for the High
Court Judges and | am sure no Judge would
like to find himself in such embarrassing
situation.

"(iv) that full information
relating to every contribution should,
however, be incorporated in the accounts
and circulated to the members before the
next annual general meeting, so that if they
so decide, they may give appropriate
directions to the Board for future
guidance".

So, after going through all this, the
Companies Act Amendment Committee has
itself suggested an amendment with which, |
think, Mr. Bhupesh Gupta and his party-men
will be able to agree. This is the amendment:

"that for this purpose, the following
provision may be added as sub-section (6)
of section 293 of the Act—

'‘Every company shall disclose in its
profit and loss account every donation
made by it during the year of account to
any political party, giving particulars of
the amounts given and the name of the
person or persons, association or party to
whom or to which, such donation is
made'."

So, this amendment will certainly place all
the facts before the general body and the
public and there will not be any secrecy about
it. If there is to be legislation, | must submit
that the Companies Act amendment alone will
not be sufficient. Whatever my friends may
think of the United States of America, there
they have separate Acts. There are certain laws
in the U.S.A. apparently quite wide in their
scope prohibiting tiie corporations and labour
organisations from contributing funds for'
political purposes. If that is so, the proper
forum will be to bring in a separate legislation
or to amend the Rpresentation of the People
Actand as such, there is no point in
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amending the Compaines Act alone. It is
useless to treat this isolatedly. Therefore, |
submit that this amending Bill is unnecessary.
It is on”Ly propagandist in its nature and it
will not serve the purpose for which my
learned friend and his party are supposed to
stand.

Thank you.

SHRI  MULKA  GOVINDA REDDY
(Mysore): Mr. Deputy Chairman, Sir, | have
great pleasure in supporting this amending
Bill. Mr. Bhupesh Gupta, the mover of this
Biil, made a historic speech today, historic for
its high principles, historic for its sincerity of
purpose, historic for its eloquence. | never
expected that the Congress members opposite
would try to contradict the salient features that
have been brought before them. | never
expected that they would stick to this
obnoxious provision in the Companies Act.
We all want high-principled parties. In fact,
some months ago, Dr. Ram Manohar Lohia,
leader of the socialist movement in India,
wrote to all the political parties in India that
they should have a code of conduct. It is
unfortunate that some of the parties did not
respond to that invitation and they did not
agree to it. But all the same, the purpose with
which he wrote, is still there. The Bill that
now seeks to amend the Companies Act is
very simple, but it involves very fundamental
issues. We all value democratic institutions.
All political parties which profess faith in
democracy and democratic methods should
accept this simple, innocuous, but high-
principled amending Bill. We know it for
certain that it has been laid down by the
Election Commission that large sums of
money should not be spent in elections.
Because the Congress Party gets money freely
from the big business people, big industrial
concerns, they can afford to spend it
recklessly. But it is not for me to question the
veracity 61 the Election Commission in
accepting the election returns tendered by the
candidates.
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This amending Bill provides that:

"In section 293 of the Companies Act,
1956, in sub-section (1) after clause (e), the
following proviso shall be inserted,
namely:—

‘Provided that no contribution shall be
made to the fund of any political party or
to the election fund of any candidate for
the purpose of election to Parliament, or
a State Legislature, or a Territorial
Council."

In most of the States, apart from what is
being collected by the All-India Congress
Committee, the Pradesh Congress Committees
also collect funds from big business concerns
and big industrialists. As has been rightly
pointed out, when funds are collected from
these big business concerns,’ our industrial
policy and our export and import policy wiH, in
most cases, be influenced by the interests of
these big business concerns. In certain States,
apart from what influence they have on the
policies of the Government, these few
industrial concerns try to bring about some
changes in the very leadership of the political
parties. They try to manoeuvre as to who
should be put up as the candidate for the
presidentship of the Provincial Con-egress
Committee, who should be selected as the
Secretary of the Congress Party and who
should be selected as candidates either for
Parliament or for the local legislature.

Sir, this is a very pernicious provision which
should be done away with. You already know
what one pseudo-industrial magnate tried to do
with the affairs of the people of Mysore. It was
an international 1 financial squandering. He

donated certain funds to certain charitable
purposes and charitable institutions after hi
name and the then Maharajah of Mysor
adorned him with the title of Dharmaratnakara,
After the Congress Government came into
office in the Mysore State, a committee ‘was
appointed to enquire into his financial dealings.
.He swindled
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a huge amount to the extent of Rs. 7 crores in
Mysore, and most of the big business people
in Mysore and quite a number of officers did
invest their ill-earned . . .

MR. DEPUTY CHAIRMAN: That has
nothing to do with this Bill.

SHRI MULKA GOVINDA REDDY: Yes,
Sir. 1 am only trying to bring out how the
Government tried to patronise . . .

MR. DEPUTY CHAIRMAN: | do not think
you are alleging that he interfered in any
elections. So it is not relevant here, as far as
this Bill is concerned. That was in the old
days. We are not concerned with it now. We
are now dealing with elections and
contributions. Do not bring in unnecessary
things.

SHRI MULKA GOVINDA REDDY: | am
only bringing to the notice of this House as to
how Government tried to patronise certain
people who swindled the moneys of the public.
And that is only one aspect of the matter. The
other aspect of the matter is, as has been very
ably put forth by the mover of this Bill, that
many a time these industrial concerns try to
influence the policies of the Government. Now
and then we have been seeing how all of a
sudden import and export licences ia respect of
certain articles or commodities are given,
which indirectly enable some of these
industrial magnates to make more and more
money. And it has become a scandal. And, Sir,
they must be having some motive in donating
these funds to the parties. This has been clearly
expressed in the statement of the Tata coneern.
They want to see that the present Congress
Government continues in office for ever so
that their interests can be safeguarded
properly. And that is the motivating force
behind all these big industrial concerns or
companies donating funds to the political
parties. Sir, here in this amending Bill there is
no particular mention with regard to any
political party
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[Shri Mulka Govinda Reddy.] Just
because the Congress party is in power
today and because the Congress party has
received huge funds from these concerns
and companies, it has got to bear this
attack.

This particular provision in the Bill, Sir,
when accepted, will be beneficial to ad
political parties. Today, Sir, the
Congress party may be in power. But we
also know that today the Communist
Party is in power in Kerala. Of
course, certain allegations have just been
made by one  hon. Member that the
Communist Party is trying to extract
moneys from industrial concerns or
companies in Kerala. Well, Sir, if they
have done so, | condemn that practice.
Whether it is the Communist Party or the
Praja Socialist Party or the Socialist Party
or the Congress Party, under no cir-
cumstances should we allow such
things to happen.  Otherwise,  Sir, it
will not be politics in the interests of the
common people or in the interests of
democratic principles or any high
principles, but it will be helping the
nested interests and we wiH be at the
mercy of those vested interests.  Sir, we
have taken the pledge that socialist order

should be established in India, and
if we are really sincere about our
profession, I do not see why our

Congress friends should hesitate in
refusing donations from these industrial
concerns  or big business people.
You must establish certain high
principles if you really want to build up
some true democracy in India.
Otherwise it will be a farce, it will be a
mockery, and we  will simply be
deluding ourselves into a false position
and we will be cheating our own people
and our own conscience.  But if you
are really not serious about the high
principles that you profess and if you
believe in bogus democratic institutions,
and also if you think that they are
only a cover for you to continue your
obnoxious rule, then, of course, | cannot
help it.
Sir, this is a very important measure
which will guide the destinies of not only
political  parties but

|
|
|
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also the destinies of the people in the iight
direction. If today we allow the existing
state of things to continue, if we allow
ourselves to be influenced either directly
or indiiectly by the wvested interests,
tomorrow the same considerations might
guide some other party when it comes to
power. And that will be the. end of
democracy. Therefore, Sir, | am sure that
nobody in this House, either in the
Congress party or in any other party,
wants to see that the democratic
institutions and democratic principles are
done away with. If, as | think, every
Member wants to see that the high princi-
ples that we cherish are established and
are attained, 1 am sure he will give his
unstinted support to this simple but at the
same time a high-principled amending
Bill.

W Tw wgrm  (WE7 wE)
pramfa wEiam, & 39 fae & fada
# §7 Fa9 « fod @z gur £ ) &l
% 79 A g = sfaws swn g fF
AT 3T AT AT oA ST 4T @, T A=
¢ | e fag afre v, fog =19 A=
farer oo & IRt ge faw var & F
ANAATE A2 1T W= A 21 AR AN
F g4 A1¢ | TEw vE fa wray 97, 994
aTe W 43T g 991 gf 1 777 ¥ fremng
ara 9% o g fawr %7 et =0 7 g
AP oA, § AEl avw qawt fF gaw
TR T T & | § awsarg fr ag fow
qTE A FAA TE F AT F0T VIR
F1 g HFAT AET &, 39w foq 0w
sifeat 3= 47 fawrar @, mrfe & sy
awg #, faw woww, A g Fgar 0§
FEOF |G oauwaT Z 5 T AW A
g9 a7 &1 wreAad faar v ar 5
#15 Tt avg %7 99 & & gaAgEE Ar
AT AGIT | ST ZI7 9% 7 v ey
q A 77 ¥ avrT 67 7g e e
& fzar | gufaa & fraas s smar
&, Star gt gure uw frey 7 Far @,
f vad w1 SawT gt o &Y, fred
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4 T A #1 gEEAT qEq 8, A
19 WA w81 TedT & | T4 faw & o
ard w4 w8 & & 3 3% 9w & afeww
FOATT AT AZ] ZAT W12 &, 50 qrag |
# 77 agn =gar § & o whgar s
faq st &, 7 weteeEw uE wfewe ww
uATfCE & qF §17 §—39% 39 a7
& wfasre g & 1| 99 715 39 wfawre
FTITATIEH TH F T2 A [FAT A7 2 |
F7 aaT AT ¢ s oy e s
g A7 A FIT AT FIAT 92T & FAT
qr faamer g1 8, wren-forrar A€ &
T Tz wAEa £ & O grid at &
F AT T &, WY ST, 72 W |
Fiae AT ST wErenr Arev & fagret &
fawams vt &, fomr &1 sfre<faw st
uF aga adl drefay 3% e H
a7 faeam & 1 3z odt grdr /1 arat
T H/IT, FIAAT AT HIT, FAT AT A7 T
TEAT &

© o UEH gETL FT qYE a%E #, Hive-
fowe @ &, dfvefoet a1 wiw &9
&, ATL AT /YT FHIETT &7 957
A & WTAT AT ST 4, Al At A
T g v 2w gdiwd gafaew o=
AT AT g AT F4 § wAErd W
SIFFrERTEr AT F1 T fFar | ffe-
et & At & i §g gy WA &, IAF
qx F F 78 w Fw 3w T 1=w-
ZHq AFTAT B, YT TH AAT &, -
qEET 299 AT §, deq TF AT
& T Y e &, W g oEne
9T aTAT A9 @ & | &9 AT AT &
€T gu 4 FE fF g o GEr-H
art & fadT S & AT gATdr W
AT § THY g2 ST, § guaar g
a7 famm & #1 a9 T & | g uF
i & W T T T § A gL 0w
drar &1 o & fog 0w s9gE W
grar & | S fF gare fry agifvaeg
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qTEA T UF FE KIE F AN FT ZATAT
29 gu W1t uw feme a7 & o
ot areft off &1 g F guw Famw
Fsaz iR Aasand
F71 8, ® 0T 47 ava § qeA o 4
WTEE AT AT AT GATET ZAT ATEAT E
Ta#i AT 77 Farar w4y § & ey A
M AFTT FT T T AT AAHIT
IHG WAL TEATEE TEAT @ | A7 mea
ATHA Fo THo Yo FY firrer & fir 3 A
AT G 7 T AT F7 w@T

WMo TN FPNFT MY : T fmme
a7 wfegam ?

wft v g ¢ Sff, 77 W we wwar
g | WO W T G AT §1 99 a9
F ST aAE A ¥ o gy ww
grm, @feer e oow for a1 wa
et < 1 wehifed e o o
T At & | o Fo F oY ST T
o & 9A 9 faew &1 wrfgaa § fa
FrEATT SHEW 3 & fad w=ET §
e & A€, A=l a1 ey A i gy
[a aafed e FY q9E F @ fod
fawft apre fafede 7w qzafeade
fmar 47, ar 37 9T F9r awfaaw
a1 q1 | fHT 517 98 Areer agi & 29w
oTE MEA 7 Tar, mw wfaw Wi
FHEY AT W WA q% BIAT T 3, ar
IFH A9 ATHT § 97 AT w@
w4 et et T A G aar d ),
a1 37 0T @arer 21 o a7 weeeEt s
A AT AET B, AT 4 w0
Fi & fod g9 GO @+ ¥ a7 98
fagas qwdaw & ®2 9T 1 oA
FIE9 ATH ATEH § 9 qEafewdz &
are | xore faar | F og awmar g fw
F /AT ETANT FerH g, IR AT
F gar fordi & aavara # gy A=Ay
wré s 4 7 3w 72 § fir IR wagdl
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[#r T wR]

7 aa7 % 775 o 9 aw e wiw
AR &1 GTAT AT GIAFEAT K AT
TF, IHT HIT FTH A g7 AT, afew AL
or § 0@y AvamE q@r g famd
FTA F AT A HIT F1 AL H TG
T A | R AT T AT AT AG
YT 77 & {6 ag 1w e g, a7
TET AT FHY & G TR AT AT H O,
i of 39 faar Famrmr sgan g
ag WG & AT F &, TH TFIL KT A0 G
ag F41 woq w41 § fom Al @ g
BT fas &7 e F A O94
ik & WIT W AT AT B W= A A
q FIH BRI FEd g ) GHT &,
& it arwmrar o G G AT AT &
HTE A A9 g ATAT & | THF AATAT
# g wwwe ¢ o aree 57 w9 i 9w
Y %7 @1 8 | g OF FRET fazArd
oY w7 S i gerfaome area F wir
FAATAT, I FULT & ATTH, qTEAT Y,
7 g9 wEE § FF AT FE AV E ) FT
#t 7Y, = faferedy & 7z w9
A7 & a7 %a 72 § o wommw fegmer
F Gaw g1 o, 9 fHe gw® arg o S
T qTRF W 39 g7 7 faare w1 A
Tz 7 71 % o avg A a7 w1 TS
a1 ¥ fow a7 Jrer 97 g% & AW
fom oy & qEwT SO S¥Ew | AT
AT AFAT £ | FF 39 TE T A9 A6
F famrarfia £ a1 g 7Y F@r 97 Awar
fFew dgaT § | awaT § ST #5r
gfez & oz fawr grow & e s Tar
¢\ mafd, ng W & f e o
famr &1 qre WY vt ) AT EY FE W
WYY WA TATH FATE |
Iy wEET, 7 29 e wr ande
A F g g 1 AR ST aUh
ft ST TN Y Y AT IH qF qvET

Bill, 1958 3044

v aresE gut | ag faw aga AT &
017 afz $g wwfoew g Tifed a7 ar
9 Al #1 g wifzd an, FfEa o
arad | & ®1T S AT 9T R A%
qREAS § IRl weEq wafgww agAr
Tifed | v fraaw &1 aFre F9 |
A1 AT FEATE 71 0 2, a7 wA aF
w3 wwe § @ wnar | wefee
T FT TE E, THH TGV TAHT AT
WIT | AT AT T AT T AT IAH
Y a7 AT A7 1 9F F AR AT T
TR, AF THHA F1 FTE A B Gl
T

wh @ F d guar sfae
qATT F1EaT § W F awwar g v o
97 FAw F wTE 47 AN, TR g
AT EAT | B 2873 H agd o
& faarr ar | 59 1298 7 o w@esy
qIET ToHE AEr 41, & FAHT A9 A
& #% wyaT foem 97 | ww w6y
AT faar qr @ SAE @ A A
seg e 47 ok 4y 5 g0 qu &1 S
9 | 3T FHA A /AT AT 47 O HrE
FEe ¥ oY ATHH qg wAT §, I9E
A H WL gH wAEAT § Ay w9
HIT IAWT TFAT 30 AT IAG gATL 3T
T TR FRT W g agr #r
EEETH FT FAATHZ A0 | AT 99 A9y
TH W H QT AT WS A4 W A
areg ¥ ofr w7 v H o W) qE
arew & fr wer w3 Y e g o
a7 o fe 4 o> 397 &Y 507 7 a7
F AT & A7 #fedz 7 gowme T YT )
TET AET, T 2830 W w4 AT AT
TIAE T A, 09 957 97 5 99 @l
o1 | ¥ AwEeT E o ager 3 /v s 26
fF =7 amm 317 0F gawdram T8
47 | FEi 78 v o v afa o 7
EF A% @9 Z19 1T &, 7Y g 99AT
FATL 3 § AT ATAT G A6 AW
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TR | TAE ATE AT (830 § AT TG
g &€ | HE F o i ¥ AT Aarar
Z ) a9 (84s ¥ g9 A 39 gar eyt
9% ST FT SARIT A4 | AATAT 4T |
TS FAT ATH AT FH &G a7 FAE R
ara 9EF TE § | 9@ & ArEat 9w g
WTE AT |15 § (@ gn fafafad &
TE, T GX HE, T30 AT AT LA &
A1 STAT &A1 A7 T & | AT qa &,
W wW we arar , afz T s
qrdf &7 qEer A & T A e A F
AT T T AT | 5 G gre &
T § fF A 283 § St Al @ '
& qAT Wy Awa 4, 4 G JQUE H
i FE w9 § A Aed | T
W1 HRTH AT AHAG (6 AT A
% G w7 fFeer wged & | W W w
T e E , sufw A S W@,
afz 7roF av qar § @1 99 q91E A2
ar &1 o F oft G & grar v |
T2 & TN T A H A w2 K
AT 4 HIT T FEG § | I9E 4
fomd e saTaT daT &Y SraT AT, 7§49
& Fh woHT Fifeegddt § ST 4 A
IW G4 A FPrEEr ¥ oA Sg w7
aiferariz & e 49 O 9 | g4 IFC
ST TE 9Y qE@ AT HORAl 41, 47
ST & GHT §FEET HCE ST 97 WL
agf TieaTHe FT AT I FH AT
FEIETHT AT 97 33 STaT 47 | FHr AR
& oo agt aw gt wr g | o W
ST T g Y, SR A R F
grer foeT & sy S fagarar swg
g | 7% WIS FT A7 gREfa § 6w
gHTfod gasT | gE ® |

FuEAmlE AR, # OF T AT
A At Fae Srea g 1 AR A A A
T AIEHT FET I ZA F FIL HH
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AT AT A0 HEFTT KA AT S
AT T7 FFFT 7T WAL TIT |
afz qrer &t mraw ordf 1w a@ & afd

| mrETEAT & gad Tt F st f—

1% 77w A T F—aww
THT | W FI FY AT A= 3, e
& st § g aw fow aw was
¥ ATy 4, IT T L N T w09
a1, 3% 999 afz g7 feft & G B3
At g W | ag g av 7 gw fomm
w3 § S v g w77 5 G
# fir afic 78 a0 2T 2 1 76 o Y
&, 1% 98 W9 uT q =TT I, He &
oz araa & fr g o & ford da ferar
# wivv vt & ford dan T A TR
Tl &, i 9 g e 2, gnfa
aiEf ¥ ferd dar av A€ e W62
AT 3 qATE & A=W & o o & aw
A _AE M R | TF ATHT OF q1T
TR AT ATE A A AT T AT
TAIE HT FT THET WA A1 AT 2
"7 ag e afa e A s 2

oy agA ararew ar fow & s oaw
FEAT 9TEd & fF w0 vz @l a9 g,
& wry afed ot afer fFw aw & o
ZH3 &Y AV T FATEh | W g §
At @ wanfe sl 9 wrd fE
W 2 9Tl & fad fa F A w4
& F7a & ; w4 o 2w ardt & oo
Tl & | T T avE A famary agdt
2 AT T AT AT agdt 21 ow
FF 7 Fa v ogw ww A W@ O
afer 7 vgar § F foeer & ey
Y1 &1, T T g T A A Tw"
T T TF ARIA TG WA A AT & A\
2w &1 v A WA £, fomE gy
7 Tar a1 v fawaw &, g avdr gfm
st g T s feaet RradT aerfa

g & 1 afe 9T w awn arl g | g " feew fFaw W € 1 gEET
HAT ATAT GO0, qEEAATYF Arar | fgme A7 #1€ 3w a0 £ afz o
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| =T T fag|
faafaar amer s @A ¥ A7 ag
WTHT AR &1, WiFa 73 3 & g
TF 430 AIT F | AT AAZAE av
U El; TG AT ATATZN; THAA
T =aTA EAr g | g =T 3 ar
frmrger %7 & @ 98 qAad i
fr mrris &7 gasr Braadr arr &
74T, afex afzqi @ @0 0 oww
SHHIT, A4, AT I A9 TCE 1@
& i T g1 1 T H1E AT TG R
fa @1w g1 a1 74F &1, $ 332 &1 ar A8
g T aa , WAAFF 2
a1 91 uw syl wAEfa &, 39
TH ATAA o A9A AT A q37 w@T R
I FT I &, F1F B FHT T3 L,
Frgar &7 ®wa Ag0 ¢ | e o
a9 § Fu% fove o | 98 sqa
& STwwmfa witew, @7 (el A
a2, AT AT OF WEHT A, UF
=TT F Yo FOTT wT 2 faar Wi
feme faar maT 1 & 1 987 §7 AFAT
o 4, I%M %37 fF o TAe Wo
aaq §, frafad aax & 7 Faw s
A & f99 awa § ) sEE qWF
W @& g, IO q4T F AT G 2,
IeT gaar faer & B osaer oot
gefa @, v sqrmT gRfad <@ o
&1 OF &P 9@ 9% A9 § WK 9F
safgaat F1 s feae 37 § AR OF
grafeat #1498 fea § | waw
T & T FTR AT TFAT § W 7T
Afqw qaafrgar 2 a1 39 A17 F 92
aga ararer a7 fasr & 9 5wt da
FT AT T ATTHT F1E WCET G S

aF ¥ T T w o Ow gae
FAA A T LG FT GALHE FT 7 714,
a% i am| ! & &, W a8 Wwen-
ww &ifad e g & 3O wHeEde o
W®E | g aa 13 § ar5d A, FI9 A=

sweet
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=T &, " g Forgaw g &
& qrargT wifag ar et gAY FE
¥ grares ey, s war w2 7
glar € 793 ¥ o ff 77 =fag,
9 w4 fred ar w4 7wy 98 Wi
g4 A5 7 {5 w7 Foaa w1 a91
¥ N g 597 Farar argy g fw
T F AW 97 & AT gEAv &, W9
g & g et st & Seemed
RIHE T W WY QAT AT FIA AR
& a1 fee oo 91 *&61 gz & wmw
HeAuGEAl F1 WIT ZH OHA WIOHT
AUE F0r | quwan g 6 ag aga
gre1 a1 faa 8, wafad a9 497 %%
& g |

ST FFHIAvEA ATOUY : HEH
Iggqmfa =T, ...

Mo A FFYL WE : HAAT F
afed, arfe gardy awa & ofr @@

MRr. DEPUTY CHAIRMAN: You

want him to speak in English?

DR. R. B. GOUR: Yes.

SHRI DEOKINANDAN NARAYAN:
He wants me to speak in English, but he

understands both Hindi and Urdu.

SHRI BHUPESH GUPTA: | would like

you to speak in English.

SHRI  DEOKINANDAN NARAYAN:
But Dr. Gour is there to explain to you.
He is just there behind you, to help you

and to prompt you.

DRr. R. B. GOUR: Please speak in your
English, Mr.  Deokinandan
Narayan.

st FwreET Ao @ IYEHTITT
off, ame g & fr a2 Aval &1 T 7w
9T famm )

! waww fag : 9z 59 ¥ wsqr
g
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St TAFARTT ATCOAY : AT
qigw *7 & § fF 97 97 & 7oy g
¥; wiifs & smfrar aw &7 F 1o
T ¥ faeame 30 § 1 4% A g
# e ar 5 e T fea F g
$9 TS ST § A F W
s 9% & fmg wd & " 7 -
za1 Fgard 4 | faaT weeam & A
4, 3 HET T A F G T TqN]
et & fod & s # g7 099 4
Fifs T T T g F o g
a1 |

ot seae Tag o gow SrdEErd
A AT fear v W@ SeiRERl F 7

st YwArE AT A7 AT
7EY, 9T AT e g AT @ &, T
st ft a7 aarfe 7@ af & st
T E )

A ag FET o @ oar frowe
gt 1 fawEs U AW 97 g "I
gart 3 § TATRAT A1 F o T
ST T AT AT ETAT WX FAw AT
# A1 Wi aga ¥ W AR ITH T
ff g7 | 8T uF AR A1 garE 3
T | WH WEd gAT, A qHA F AL
gt f5 A AT 9rd SATHAT F ¥y A
quAT § | 9 qZ AT W THAT F, THH
waar § i WY AT e T SATRT
gt it iy mrsr S § A ifaa
# o T &, T 3 qg A A1fzd
f ama g AT § faeam 7
& a7 WOET, = &1 A1 FqifFma w1
frgea BATRAT AR 2

Mo W agrgz MT : afew dW
AT ATET HT SATHAT 2 1
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st TAFER AW o qE
FATE g THrAAT wE ¢ o iy et
TH FT, FAL WA FT, WFHr FAE I
fod am & %@ & "wan 1 a7 o
T & o g st & A At A,
TET F FT gaTw FEi Gar gar § 7
aF F1, WgAd &1, TAT 71, T a7
Tt a1 gram &, stgi i &, v a7 wfaw
fasme & sradft oaer <t & (a9 @E
g d ) mw Far W@ A7 Wy A
F O A F A o7 faEw &
qE 2, wET AT ANl serE Ay
g7 fagars & | W@ wmo A SERAT
FT g2TE I § A gW AW AT gy G
a1 YT & o T avgi % wad fameam
T § W wEr O W AW A rar
TRE

ar gag sHrAAT 41 gErd & o
A1, werd & A 07 4% 1%
FET S 2T 97, F199 #1 oA qon-
T TE AT AT AT FE S0 T 91,
1T a1 & #rg zver W fawar &
ATH TH-T0 AT g T AT TET 9T |
T ATE [ AT 7, AL FAT AL E
HUA Wiqwr |, 2121 9y fawar &1 am
NI Y A%E wAE AT AT |

ot aw fagrdt wal(sa7 03w) -
Yoz < famr, g wraT 27 A

ot FEEAeEw Arovaer: S, AL
gt Yoo FT HIAT |G AT | AwUAT G
EAR E

SHRI BHUPESH GUPTA: By taking these
names, have | committed any sin?

SHRI T. S. PATTABIRAMAN: Now Birla
is their dost.

SHRI DEOKINANDAN NARAYAN: Yes,
I know. | am coming to the point.
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[#fr Zasiraer areraey]

AL wTAT FATAAT A W gard -
T F g A & | UF 9% ¥ ¢A-
‘afet &1 Mt 37 @ AT gH T
qIF T I AIA T AST A, qg FAT-
Fft gardt A &, gEW & AT @y
B FT et T W g § g &
foraar fady, saar & & fog & &, 98
gurdr vt aFt &l A
qeanaear SraAT @ 1 gw AW
W 1 fqq Fway & 1 anfr Y 7

ﬁ_ faeerar &  fF Secrecy is sin.

ofers wgs 7, Nfafa ans 7
faft wwTe it Aodrgar |, 77 WE-
Sfa® 9T @ g gavmw & 1 afz
€9 SFIT WY AATGAT W OIA AW T
fopelt 7 @gmr &, Aramar g A7 T Ao
& | Sccrecy is an aricle of faith with you.

Dr. R. B. GOUR: Have you. . . ., !

ot e aroaer ;o wo g
ArAaT F1, TITAT FI, FAETT T,
STH FAT FAT AATHT KT A qW XA
i |
Dr, R. B, GOUR: Have
-gecrets, Mr, Narayan?

st FwEoEA AEAw o § am
HIGT ATET TE, AT FOI 16 oGS
g0, =] § gaw &7 97 oagar | &
A g fe foaer a9 sferae § @9
aw |/ @A 1, gaan & g T ol
qf wga §, 9% W wfawe & | Frawar
& o gofiafaai &t wr€ Ol e &
W.?%ﬁmﬁ'ﬂmﬁﬁi‘ﬁ
T AW FT USY AGT A%3 § | e
i g, wofr FaEfzgraran g
wHT faaea ur ora §, ol Fag amr
oW | 2w AT el sy
F vt # @ @ F A agen
AET | W faarE e 1 areAr
AT &, T § AT GHAGH

yYou no
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gafog gt ga feirafen ol &
e fawe ag@ & T@r q@r w9
FEAAE T T AT T g

A Am, WY ¥ S
4 faware wad & o g & fe gof-
afe @ @ sma | 7z fr we
Fg 1 &1 § aga g4 | AW q9 &7
WY FAT H T, T HiwAAT H A7 A,
ag ez & W | greilE 519 Fere
Fle #1 atg &30 § 9 98 w2
g fr foresr W o gofafa & 7
W darq &, 7 497 § A #11
qZZ F ATTHRT FT A AE Ao | wl
&t uw wr 7w ar fE faw Ww
uF AL wgd, wrafwan, fqaw e
oW @1 8, IAET gl aw gAa el |
AR A9 AAEE A, AfA AT
o adt sy arr & ) afer agi @
3 Tl &1 &, U A ¢ & ww
wawa faare, gEar @@ @ ® woan
waas faerd | ovg #@9 A F
| 7z &1 dare A8l & ) 3Far
famm & fr ‘g sy & &
& BrA arer @, FEre wgArr ¥ &
FM qEF AT §, WA gRu-afEa
& wy age & | X @ v fE gl
ofq wa qoardt & | @ndt € aga
w@di § 1 o F ag ot ¥z
el gafrafa o goardf @ awar g,
7z Wy &, Fa€t gafa g1 wwdt g,
qg AT qEATATT FT THAT &, TAFAT
FaT % aFar § W qGeFE FT gl
2 | TAF WAE TR0 BATL HWIAA
g\ wiiferd gw qare SweETEE it
AR &, FA AT FT, TR HL,
AT & | W gw a6, fe e
FATH &1 e HIA F 41 5T w1 W42,
gw Adi W | gafad, & S e
argm fm wro fewvdet &7 gerd o
& &, afwm st Fesiraalt & aformn
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AT g | A TH WA IAEG AT-ATC
fewivaalt #1 grre & 47 amai F T A
T GTAAT FIAT & | GHAET H UF
FEATT G FYE TR UE A4T 3qar
g3 FTAT F F fRar @—gmifE
7 Wi § dfrgea fewvael 1, 90 g
I Wy ¥ ff A IIW Wy #
A gafad w3 wroEr W fT $9-
Tg AT @ & | A T A, sar
gare wig F wr, wdr HEAGfE
gt & aiw @MW ¥ W g &, faae
& WA & | 7 YA qEAT g §
fo ot F o fafewa aE@t g,
OHT F AT FHAFAS &, AT fa we F
W@ qwar § ¢ g% uF qifafewer arEf
T, WHTT FT W% M7 qF T4 Torav
& o & & faq sawr TTAT THG
FTAT 93T AT 7 1T F A AR 9T
3 @waT ATfEg | F qygAT AEW fF
T g A A & g7 wepfaee ard
q agdtg g § w9 v fear ?
# A QAT =rear g e ofre
S WIgd &1 fFadT @9 WAl qead
H? oAy =i & fA9 Yo a7 Yo ZAMT
TF T A AT AT AW T
FEATFGT T AT T ?

oSt WIWWE arEl  STEHAT &
e
SHRI BHUPESH GUPTA: Has Mr.

Dange's election been declared null and
void?

SHRI DEOKINANDAN NARAYAN:
That is another thing. That is not my
point. You ask the Judges because you
are so much enamoured of the Judges
today.

SHRI BHUPESH GUPTA: If he had
spent . . .
ot FAFTTEA ATCOAW ¢ qT F A7
FgAT AT 41 f& F7 97 & 7 oA

Bill, 1958 3054

g1ar &, 7 vl e § ) vy AT WEdl
&1 JAT fearaar 7 fet & et 2,
q HT WAl ®1 WCAT 9EF FT OTHT-
¥ Fur gfeerar & & ) gafem, e
¥ &1 77 g 7 @ § f g A
At ey faar o, wfs wrE =
ATAT, 1§ &7 amr A a8 | Zw ar
qeenaET 79 §, gfaar &1 faend &,
qEaTdl § Sfq@ W & A TH-Gy
#1 fgema w@d & | 97 90 & 9
¥ ot ga 7 & | gafar, & o g
fo o ag ot fawr an <& &, 9w Afoa-
ar, 4 faft 7 7 & S99 Al
qEI AT, 99 WL a6l F 6w
FIGAT A TH T TF TET FI7 AT

Mo A FEER : 7% gz fom,
garwe o orfoer |

ot TagtreEa ATOAN: 5T T §G
ardT g ™ & s W= T
F40 §, A1 AT FEr argd, ‘7F e
FAT | BWA % WON omar d | &
qgAT sear § & ot 9 o why
q%3 A1 9T THA § FT T HIT AW
qrar, st famema AdF o1 wwa, GAE
fears #1¢ @grza 48 2 @94, T &
w1, A7 Fr 7 S oar w@E aE E 7
afz 7 917 =@ 9 W 9 At we
3T W17 W1 TEEl &7 F9 &8
Forar !

SHRI BHUPESH GUPTA: | believe,
Sir, the thieves and dacoits have been
caught red-handed.

i WA ATOAY . {T FEA
#1 waoq agd fr fafsam sz 39 &
far s g Afeg, oot =g anfam
T E1efT, Tl o 2w o 8 2w ¢
oty #ow famr & qfgg ot afz arwEr
@y | fammwm g L.
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FY Wt awem o @ § 1

Y Fawtavas A .. AT
oz & @Y, At fav & qfem fR oag
g% T @ A 8, 92 few e A
sy wimy & 7 @ar gafag ApE
g f& mrowr qar & R g wandr A
gift & f ag e #r ofr 7 frard
Z awdr ! dq difafeww @Edw
Wi d .

To TW WEIFT we : afen A
g

Wt FaAraw AwqEw oA Al
oo A1 & A gE ¥ wed wgd &1
ST AT @ 8 | et A &, 48
¥ %5 55 A g | Ofafewe Swedy
WIT HIYF FT ALT § A7 FEETE A&
# | a9 & 98 T5= A% fF o wiwa
%t fr faamg &, faer wame & agamw
w7 % fag = T ¥ oF favdw fae
e &% 2 E | F 7E) T wwan g
HIYFT FAT A A AT &1,
WY FF AAAE FET FT AT

o W AFFT Aty ;W Al
frfsa |

5l FWEEEE AT 59
HI9FT ST aTg7 q4T 9y | At
HIT FEA § TANT AT A AT AT A
arg & | wAT F AITHT AEAET AR AT
ATEAT; 721 AT 0 AR qodd A
AT |

Mo TA WENGT AT @ THEE] WA
srfaT o' o9 HOAT YA Fieg |

it JFYEA ATCAT © AT TE A
am\ Fr #1 fwaa & 1 T wEd a
arfie #g & & 3% of v feean

A wfaw famar § oY o oW 7
(szfgafmea &) famer & 1 0oy
st 7 faear 8,7 &t stedy q=mAT .
qIFAT &, AT weerwEean faear § gaw
@ fag seet fam=md arawdr 1
" um wgd Y, 7z fawar & o
SR @ FUT | T3 UF st o Jar
gl wifs adifam saa gmfm
que  off, @i o, Ay o,
TR 4 | SR AT g, w4

FI

o W TFIFT AYE : AITH HAT-
F1a fFa qvae 97 g€ ?

oY Fuwitea Arerw c 9q faeEr
AT FEATH FA ATAT F1E AZT 4T AT
qg S AT | g AT ATAT T5T T
T et e, g o & o At 4,
TR @Ta EOT 7 AEr AT gwIe
Fepfee wrg, wod gr Arafeee
drafare s s & W
f& “gu ot & wmr A1 7 ' ag aEE
Sw

]

/A

SHRI MULKA GOVINDA REDDY: Mr.
Deputy Chairman, he is making some
allegations.

MR. DEPUTY CHAIRMAN: No allegation.
He only says adversity makes strange bed
fellows.

SHRI MULKA GOVINDA REDDY: |
cannot understand.

SHRI DEOKINANDAN NARAYAN: |
shall explain to you.

DRr. R. B. GOUR: There is hardly any sense
in what he says. Don't worry about it.

I SHRI DEOKINANDAN NARAYAN: j He
wants to mislead you. Don't be

misled for God's sake because you 1  have
got enough experience of these

friends, how they delude you and how

they mislead.
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Mg, DEPUTY CHAIRMAN: Order,

or.der.

Snrr MULKA
I requul vou to Kkindly
English =o lhat I can fuliow

Mr DEPUTY CHAIRMAN: Adver-

GOVINDA REDDY:
speak in

sity makes strange bed feﬂo. 3; that |

it ‘what he is saving

Suur DEOKINANDAN NARAYAN:

I want .

Sspi MULKA GOVINDA REDDY:

There is no adversity here.
Mr. DEPUTY CHAIRMAN: I
sayving what he is saying.

s F@REAEEA ATIEW e g7
o5t ar€ 7 7@ 1§ F9.02% H I
1 fak 2 av@ &1 @S gor WX a
VUYWAY R 3 FLE AT WA
gAY | F W9 ATE %] OF 40 @A
T f& w9 tees AT feue & 9
310 FT BT R | W AWT WA A

WU qw werw frear w0 | afaA

T ¥aw L R faw er g wW oA
st F, $Yfaat § wits fafes o
of, fafzer @0 ¥ w7 #w AW Aw
T, ZAT arse afefwa o, g T
# ot 1 fead qer w7 e o F o
L84 | %o U e & (A9 47 geaad
warm oY wrw T Wy L fAEroee
wiE & 1 W g g fgem w7 e
ama-mwvﬂzmneﬁzl'wr
wqumn‘r,,t'mr,.%rm LAL G
AT €1 Tk 1 A we a1 W
T o ST gred 7 9 awwar § W
& wrar AT T g

Swm BHUPESH GUPTA: You want

more,

St YwwtrRR AT S12E T
= € ET I § 1 A wEn WY 9
Fwar g o 1 q BT A Fwwa
¥ o AR s ¥ ot w
wE W A fa W T s
61 RSD 4.

am

|
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EE ISR gt E1 o8 00 £ |
Gl (AT G w geTEe ATy ?
=7 39 37w w39 &7 gfam= ow &

T %7+ RIS @ g5 7o grares
. W1 mewE Qs

T AT #, A

WA . g
w1 FEEEE TR g faw ﬁ

Ta 77 FT q A W7 q TF TG T
R R we ey A1 oage

qegl ETET |

Suxr BHUPESH GUPTA: Thea I
will miss the hon. Member's company.

Sugr DEOKINANDAN NARAYAN'

1 could not. hear it,

; qu'ﬁmfmma?rnﬁmit
fawr o1 @A 47 afqere o 77 AT
URT AT W A AT A a5, e
faa s & w41 a0 & A1 e
FiaT | sEiA 4% ¥ 7 ag faw ow
wizg faw 2 fedtast - agm amar
£ |2 TR A% i o7 famemw
T &, ALFA AT &7 TG T FNAT
s & f& e 2w avw v wa e
W fraes 1 & SR @Al i
5 g A1 w9 AT g, T TNt
T ¥ oA oY F¥EA F 07
79 gwe WY Arav §ie. & aer © soar
w2t 57, fumr TRE T o AT ) AfER
gare a1t s&@ fa« ¥ 391 ¥w & A
§ o qw g g Bl 3 ST .
<t uy fow s & gwe e #, 70 e
T owTaT AT 1§ qEStT yg W fwy
Aare 7@t ¢ | A agaaear§ @
gifgars £, w== € 1
=t WEAR UTHT C wET AR |
ot @R ATuw ¥
T H T e A iﬁﬁm%'i w0
W oudl Agl #T TEH g | W1 A
a1 AT T aTW R §OT 3,
¥ dwww A Twfew #1 AmG P9 @
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[ ZasrET AT
g v sag f 1€ oar g AT R Hie
ay%E & ¥ A1 ) wlawar o oof
#1 7, A a7 9w w7 27 & fF 77 w99
A 2 &1 fom wow A &, F w7 wnr
* oA A 8, &w & mfe o wAe
&1 7T AN FIT A9 F, A a97 7
W R ATE | fRAr 3w Py & A
AT AET KT 75X §

g Wit AT § WAy §
&1 o, weey WA A g awar @
f& il oY & a9 faaly wdafa &
AT FAT ! wA 7 it ¥ 9, 1
2R & HAT v gwyn fann, femg
fodt wmam 1 fedlt shm 1= &
e 7 wré wifas gara fraré faam
oY 7w faard v & 1wy 0g Ay
e § o ga qegrd wf avdl /1 T
M w3, v fadaw = qaw Afy
@, 3T T wd w0 AT w0
TR EA | 9T g FEAT FF Fw A
sgrqre aifiey, wrgdfons afe,
fadlt w wEd < 77%%, g faege
WA & WY gAF1 aE0 waar | 4
T a1 g I gan § fw wfew &
fat, 27 & wrq & faq, T & F08
qAAT &1 wars % foq zardr wra
arferet &, At ghar @l aw ag A
Fga 5 g0 & it aaeft 4 v &,
qAdT gt &, ma @ & f &
»% gt & ar Tt & swrar §idr 3
a9 FAw F1 gz Afy e ofr am
¥ fo garer =TT, EATE S@ A,
T Tl 7 @t T qw Ay war§
® foa § 1 ag wgar i faedt woram
o fedt Tl & wearT & fav &
R I9& WA K WET ZWFE F4
¢ T FEeraw § | Wy A R
9T ¥ a7F ANy 7§ 67
8 aes T Fad & F ag qo faw
R frarmer B ¥ 0 uF oATE AT
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A0 AKAMAAT 9 FIAQIY FIA T
T gadr 76 7z i F2A § 5 A
HIEA, WIT AT AX HAITHT Z ) IH AYG
T 41 A7 W qE ¥ AT T@ F
# | wAT AN A AT WY AT W
Foft ofr T F oo Al & #
oy #, Ao, gz whAr s fE
77 AT faeas &, Ta% fedl atz 7 A9t
w7 far a9

u® Ar€ 7 &z fr 7 v g2fezg-
feoreza qar 37 g ¥97 RIITW|OE AT AT
FE AT TN A IAE ! OWT muA ¥
qMAZ BRI AR Aé A qZ w5
Wt qa af g4 W ) afr 5% g
araa & fe weEma ar gt wraz
0TE A7 T T A1 A g qvger
fe 7% wrf g8 fawr & @ a9t w7 @
& T F WIIZ WG AT H1T (AT A
Fegfao & fod w7 @ & 7
Surt JASWANT SINGH: For right
cause,

ot TaFeER aram A7 fse
g #47 AE 77 %z S qugT w1
ZF ATTATAT &7 3T & 7 W BH W9
qz & faa =gy &, saer @l a1
Fiforq | A g% W7 qT H AT W faw
Fa A &, T WU B A W&
forg dure *fga | oot &t arn fearwdy
2
Smx1 JASWANT  SINGH:
have got a good advocate.

ot JaEaR AT ST %
wy wuq fag smEd 2 adr 3w oW
tefgafaea wv {dmfadi &1 =
# fog dare +fgg, @ wgt o fedria
woq A 8, Agr A Cfamwr Sy
gagr Aq" et wgEw @ A=y 8,
formsr ¥ wrE waadl ar gasrmrAy,
oy i dxv AT WA E

s sc A g faw ey, ..

They
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o V1 SFET AT qaqT -
WE

q( ZEREET Aromm  Afed, 77
wiE faw a7y & wgart § 7 9% wmmA
T 7% =o Wiz g7 T A FAK F Al
far aar gr a5y s w77 )

AT H T 99 & #a7 (46T wEA
g | 5k 7 Wz # fE quge av H
a7 1 7 Uit &1 &% R A6
dradr & za-fza & 07 7, a1 4w
FEar 6 2 FIAEAT 9T waET
F70 q T4 (AT 40 AT F AN

Suar1 LAL BAHADUR: Mr. Deputy
‘Chairman, I have heard the speechces
of the hon. Members  with great
attention and [ musi say that Shri
Bhupesh Gupla, the mover of ihe
Bill, has made rather a  forceful
speech, which perhaps he often does.
But what 1 want is that we should
give a dispassionate considerntion to
this matier. I would therefore: like
to deal with some
referred to here very briefly. Firstly;
it has to be recognised that the pre-

sent provision, that is, section 293, to-

which an amendment has been ‘pro-
posed, was discussed when the Com-

panies Bill was being considered, -

which is now an Act.. There was a
good deal of discussion both in that
House as well as in this House. The
points which were raised today - by

Shri Bhupesh Gupla and .other Mem--

bers in the Opposition, were put
forward at that time foo, and as I
said, there was an elaborate discus-
sion. The point:  were fully dealt

with and considered and yet the.

House decided thal section 293, as
t is today, should be passed, and it
wasi passed. So, we have-  not io

gnore the facl that only some time-.

sack these matters were . discussed
ind that a big majority of both the

of the points:
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sy dooded in favour of this pre-
vison  Sccondly, it has also to be
remembered that formerly there was
no restriction on companies making
any contribution they liked. What-
ever may be the amount, they could
contribute it to political parties and
there was no restriction at all, where-
as the present provision imposes a
restriction and says that if the com-
panies want to contribuic more than
Rs. 25,000 or more than five per cent.
of their net profit, they will have to
take the appreval of the shareholders

in genera] meeting. That is, there
will have to be a  meeting of
the shareholders, and then alone it

would be possible for the company
to make a contribution higher than
the limit which has been provided in
the provision. If the promoters of
the company have not provided in
their memorandum of association that
the company will have the right to
coniribute to political parties,
will have to make an amendment in
their memorandum  of  association;
»nd it was because of that that Tatas

and others had to approach the High

Court to get the amendment approved
by the Bombay or Caleutta High
Court. So,
triction was imposed.
the point of view “of

I think, from
Mr. Bhupesh

they

it is obvious thaf a res-~

Gupta it was an improvement on the

past position.

that the board of directors should

make the confribution but they have

to consult the general body as well

If it i< said, well, the general body“

just passes iL that some’

directors are “able to gét their sup-—
port, it is' hardly fair to say that
While we are sitting * here in this
House, all the Members are not
alwavs present when important Reso-
lutions or Bills arée passed in the
Rajva Sabha or in the Lok Sabha.

Sur: BHUPESH GUPTA: But-two-
thirds . must be there when we
change the Constitution. :

TALADUR: Only Cous-
cute. But besides. the

“Surr, LAL
titution, "
Con:titytion
ant legislations every day and vital

Now, it is necessary

.

SOu pass- many import- .
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[Shri Lal Bahadur.] legislations both for the
people and for the country as a whole or for a
particular section or class of people, andall
the Members are not present lure. And yet it
does not mean that When a particular Bill or
Resolution has been passed, it has not got the
sanction of the whole Parliament. So. as some
friends said here and at other places also—
well, these directors are all powerful people
and, therefore, they can obtain their support—
it is hardly correct, in a democratic set-up. If
there is a general body, the members of that
general body are expected to be active and
vigilant. They must be careful. They mu3t
know what that body is deciding, whether it is
in -their interest Or not. Ine fact, | do want that
we should create a special consciousness and
awakening in the members of various' public
bodies and organisations to remain vigilant in
so far as the interests of their company or
other bodies are concerned. So, hav-i»g
provided this restriction, | thought it-would be
welcomed by this House and- 'especially by
our ‘friend Shri Bfcupesh Gupta. But he seems
not to be fully satisfied and suggests ' a further
change to be made. It has also to be remem-
bered' that there is no compulsion involved in
any con oany making a provision in its articles
of arnociation. When the promoters of a
company set: up a company, it is for them to
formulate their memorandum of association.
They may not make any provision that they
wiH contribute, iM) they will not be'able to
contribute more than Rs. 25,000 or. say, ¢ -per
cent, of their net profits. But ©nee they have
made that provision they must be deemed to
have done it, having given full thought to the
As | was saying, if once they have done it, it is
again up to them to"make the contribution or
not to make. If they want to exceed the limit,
as | have said before, they have again to
consult their shareholders, and then alone they
can make the contribution. In the cir-
cumrtance'i? | do not think it can be

[ RAJYA SABHA |
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j said thatwe are forcing the joint stock
Acompanies to make contribu-1 tions to
political funds.

Before | enter into other matter*, j | would
like to consider this proposal | from a practical
point of view also. How are we going to fight
the elections? The problem is before the
Communist Party, the P. S. P. and other
parties as well as the Congress. The election
has become a very big affair. The
constituencies, especially the parliamentary
constituencies, are very very big indeed and
sometimes so extensive that they cut across
districts. Shri Bhupesfc Gupta and other
friends are aware that according to the election
law which has been- passed by Parliament,
perhaps with the approval of the Members of
the Opposition too, it prescribes that the
electioa expenses in the case of a Parliamen-
tary single-member constituency should be
Rs. 10,000 and Rs. 15,000 for a double-
member constituency. These two are for small
Union Territoriao like Himachal Pradesh, etc.
But foe a parliamentary single-member con-
stituency in a State the maximum election
expenses would be Rs. 25,000, and in the case
of a double-member constituency it would be
Rs. 35,0091 Similarly, you have for the
Assembly elections Rs. 12,000 for a double-
member constituency and Rs. 7,00ft for a
single-member constituency. Sir, it would be
almost correct to say that these figures are not
maximum figures. Rupees seven thousand to
eight thousand expenditure for an Assembly
constituency ia almost a normal affair. 1 know
ther* are some candidates who have fought
elections with less than Rs. 7,000.

SHRI JASWANT SINGH: Some ol them
spent even Rs. 3 lakhs.

SHRI LAL BAHADUR: It does not
depend,upon parties. All the partie* have
spent quite a big amount. Congress may
have done it a' well as— I do not know—the
Independents. They may have spent quite a
iot. Unfortunately the Independent candi-
dates generally incur a very high



3065. Compan**. (Amendment) [ 12 SEP. 1958 ]

expenditure because they have not got the
support of any party, and therefore they
depend . more . upon money. There is no
other help or assitance for them. As | w,as
saying, these figures which | have just now
men.ioned as maximum figures are almost
becoming the minimum or the least that the
candidates have to spend. How to get this
money? | must admit—I do not know about
Shri Bhupesh Gupta—but 1 must admit that |
cannot find even the amount of Rs. V to 10
thousand for my election expenses. | have not
got any bank balance with me. How am | to
get this money? If | don't then | keep out. |
don't take part in parliamentary activities.

Dr. R. B. GOUR: Very soon you "will be

dropped from the list of
candidates.
SHRI LAL. BAHADUR: | would like to

include Mr. Bhupesh Gupta also with me. |
think he has not got a bank balance. But in
saying this | may be unfair or unjust to aim as
he may be a rich person.

SHRI BHUPESH GUPTA: | get a few
rupees as salary.

SHRI LAL BAHADUR: So it comes to this
that the party has to find the Eunds, whether
it is the Congress party or the P. S. P. or the
Communist Party. They have to find the
funds, rhe Congress party has set up the
lighest number of candidates. Per-laps, we
may have left two or three seats uncontested
because we lonoured certain gentlemen of
other sarties and did not want to contest hem.
But the Congress did set up ibout four
thousand candidates and. sarring a few who
had enough esources with them, they had to
find noney for the other candidates. So, he
party has to find the funds, and f it has to find
the funds it has to ollect money. | entirely
agree that re should collect money Irom the
feasants, from the workers, and from ither
sections of our people, Rs. 5, Is. 10, Rs. 15
and so on. That has o be done and must be
done.. If ou want to remain a mass organi-
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have to bidone
Biit 1 do not quite

understand  the argument  of Shri
Bhupesh Gupta that we should | tax our
peasants and labour, collect | funds from
them, but leave these | Tatas and
Birlas so thatthey can save their money
without contribut- | ing anything.

SHRI BHUPESH . GUPTA: We ! should
make a pool of .that fund and j make a
distribution of that to all I parties.

SHRI LAL BAHADUR: The hon. Member'
can certainly take funds from Birlas and
Tatas. | do not mind. What | want to say is,
why should we leave them alone? Let them
contribute if they so desire. Of course, there is
no compulsion. If they want to contribute, if
their companies want to contribute, let them
do so.

SHRIJASWANT SINGH: But no coercion.

SHRI LAL BAHADUR: Absolutely
' no coercion. Does the hon. Member
think that Tatas and Birlas cauld
| be coerced?

Dr. R. B. GOUR: An individual i
pays out of conviction. Buta corpo-,'1 rate
body is not paying out of any

conviction. The difference is there,
you must agree.

SHRI LAL BAHADUR: Therefore, | made
it very clear in the beginning that if the
promoters of the company clearly  provided

in  their memorandum of association for
such a thing, it  means that  every
shareholder knows that that particular
directorate or board wants to contribute
for political purposes.  So, | am purely
considering it from a practical poiat j  of
view.  Therefore, | want to sug-| gest that

there is no harm if we take j funds from rich

people or moneyed i people.

I * Shri Bhupesh Gupta has attacked
j the Congress, saying that they collect-

, ed funds here asd there. He showed

I a cheque which was given perhaps
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[Shri Lal Bahadur.] by some planter to the
Assam Congress. Well, | candidly admit that
Congress has collected funds from these rich
people who wanted to give funds. | do not
want to deny the fact, but we do not feel that
we have done anything wrong. After all we
collect funds from every person who ia
prepared to give them. In fact we put Tatas
and Birlas in the same category. | mean, we
put them on an equal level whereas you put
them on a hi®ier level. Why should we do like
that?

SHRI BHUPESH GUPTA:
example of democracy.

SHRI LAL BAHADUR: Then, there also, |
would like to make it clear. We are prepared to
accept contributions from them, but it is not
going to affect our policies. Do you think, -Sir,
that the Congress will ever stop from taking
revolutionary steps in order to develop the
economic conditions of our people? We have
taken steps. My friend, Shri Jaswant Singh,
sits there and he knows the Jagirdari has been
abolished. I know about my own State—Uttar
Pradesh —where there were about 18 lakhs of
zamindars, big and small—and one day, the
zamindaries were abolished end the peasants
were given either proprietary rights or
occupancy rights in the case of different types
of peasantry and cultivators. Therefore,
whether they are agrarian laws or industrial
laws or nationalisation of banks or insurance
companies, the Congress Government has
never stepped aside and has never hesitated to
take certain steps which they thought would be
friutful for our country as a whole. So. what is
important is this. If hon. Members think,
"Well, because Congressmen have taken
money, their policies will be affected and they
will show some favours to them", it serves no
purpose and the proof is before you. If you say
that | dine with somebody, with Birla, | have
not dined with him personally. You say, "you
have met hirn, you have talked to him, you
hav* liked him." Are our peo-

It is agood
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ple so weak as to be affected by these things?
That weakness should be eliminated.

(Interruption.) You car see from my frail
body that | am one of the weakest men.

Therefore, | would very much like to say that
in the matter of our policies, we have stuck to
our guns and we do want that we should
pursue our policies despite whatever the Mem-
bers of the Opposition might like to say with
regard to the  amendment that they have
proposed or the collections we have made

either before the elections or during the
elections. It is-not only during the
elections or before the elections that
collections are made; collections  are
made throughout the year.  If Mr. Bhupesh
Gupta will not get angry, |  would say he
should not throw  stones at others while he
himself is sitting in a glass-house.
Unfortunately or fortunately—I shall say

fortunately—the Communist Party has come to
power in a State, Kerala, and now, they have to
face the music. They have to face the same
music there which we have to face here and
what the hon. Member is doing here, our
friends in the Congress and the Opposition are
now doing there.  (Interruption.) I shall not
like to criticise anybody. But may | ask this?
You have been talking cf Birlas. We may have
good relations with the Birlas. But what
happened? Why did you and the Kerala
Government oometo an  agreement with
Mr. Birla in connection with the pulp
plant? | have no objection .

Dr. R. B. GOUR: Business and favour are
two different things.

SHRI LAL BAHADUR: Very good. |
remember, in this very House, when a
question was put in connection with the plant
which was to be set up by Shri Birla, there
were some supplementaries and one of the
supplementaries—it was either By Dr. Gour
or somebody—was, "Who is setting up this
plant?" It was said, "Birla". Then all of you
laughed, yes putting your heads down or
something like that. And immediately after
that, the question came regarding the pulp
plant
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which the Birlas were going to set up in
Kerala. There again, the same question was
put, and someone asked, "Who is setting up
this plant?" It was said, "Birla". And then..

SHRI BHUPESH GUPTA:
Communist Party.

It is not | the

SHRI LAL BAHADUR: What | want to tell
Shri Bhupesh Gupta is, he remembers the
conditions of the agreement and those
conditions of the agreement have been terribly
opposed by the Communist Party itself. If |
remember, the Kerala Communist Party

SHRIT. S. PATTABIRAMAN: All India.

SHRI LAL BAHADUR: Yes, All India.
They have criticised the agreement which has
been arrived at between the Kerala
Government and Shri Ghanashyam Das Birla.

SHRI SHEEL BHADRA YAJEE: Now,
they have been reconciled.

SHRI BHUPESH GUPTA: The State
Communists .

SHRI LAL BAHADUR: The State
Communists maybe.

Dr. R. B. GOUR: Therefore, pass a

resolution in the A.L.C.C. condemning the
Congress Government for taking funds from
the Tatas.

SHRI LAL BAHADUR: That we do. We
will not do it in a half-hearted way. The hon.
Member is not aware

what kind of criticism is launched in our party
when discussions take place on the various
nrono'sals that the Government want to put
forward in Ae legislature.

Dr. R. B. GOUR: | know now it Js stifled.

SHRI LAL BAHADUR: Please do not talk
of stifling. | do not want to criticise the hon.
Member.  Stiflisg is
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We need not So into

Then, something was being asked the other
day in the Lok Sabha. Perhaps, our Deputy
Minister, Shri Satish Chandra, was replying.
"Why did the Government of India or the
Commerce  Ministry agree- to that
condition?"—some P. S. P. Member was
enquiring. The vanguard of the proletariat
revolution—I do not know if 1 am using the
correct phraseology; anyhow, | read it in jail .

SHRI BHUPESH GUPTA: Having, regard
to the proletariat functioning under the Indian
Constitution and. under constant threat of the
Central Government, it has to deal with the,
law.

SHRI SANTOSH KUMAR BASU: And
also of the Communist Party of India.

SHRI T. S. PATTABIRAMAN: The cow
has become an ass now.

SHRI LAL BAHADUR: Anyhow, if that
vanguard took the decision, ‘it was hardly
necessary for the Commerce Ministry and the
Government to go further into that matter. We
thought that the best things for labour would
have been provided in that agreement. How
can we think that conditions would have been
agreed to which the Congress Gov-emnment
would never agree? But, anyhow, that is the
position. After all, you have to work and
function.

DR. R. B. GOUR: In such matters, the
Congress Government does not believe in
written agreements.

SHRI LAL BAHADUR: After all, so long as
the hon. Members have merely to function as
an opposition, the position will always be
different from that when the same party has to
function as a Government. It makes all the
difference.
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. . o 1A AR . ' L TP LALN ] ey [ oy
NShri Lal Béhadir] have campletely ruled out or said
As T suid, we might also be some-  “V/ell. this provivivn should not  be
timiec pomg beyond what we should f thare at all” Wral their  personal
do. 1 - noo .nie. Bat anyhow, about | opinion is, | do no know.  But from
this question of Eivlas and Talus and | their judgement I have {ormed  the

mentivogig their names all the time
atd savinp the . we are trving 1o get
evervtnin: from them or tryiny o
ks thar help or tryving to
them, (here s nordly any trath, Whid
abbur cou?  in connection with that
plant 'o be set vp in Kerala vou have
frad o0 atirer person to approach but
Bivis and vou have come to an
arrs-ment with him

! an'y osay thot this kind of
proocan for the e stack com-
Ftooee noaong contrib oitions w0 polic-
edl s s oasthing cw—) mean, i
' ie otner coairie: &, tor exampie,

aadlal

e Jnied Ringdom.  Aws talia, ete.
T+ 1 po restriction at all. Even
(hose yet v ane whell 1 hiepve  juat
MOW g@ic— 1705 provided n zection
293 —are nni there i the  United
Kipeder ane Austrealia,  'n facl, in
So.own N miliny, in e Third
Schedule, the say that—

“To give donations, subsidies or
cantributions o any  association,
union or hody, whether industrial,
social, political—patriotic or
otherwise—or for any public, general
or Lseful body "

Tt iz a lonp thing: [ will not read

it.

Sunrr BHUPESH GUPTA: 1 will
read it; give me the reference.

Surr LAL BARADUR: In the

United Kingdom as well as the Aus-
tralian Acts and' in other Dominions
also perhaps, they clearly provide for
this kind of contributions, There is
no  restriction at all. T am at the

present ‘moment considering only one

aspeci of the problem. After all it is
not such an easy matler as to give a

wary categorical #nswer to the poinis

concerning this provision. Well, 1
would not like to go into this matter
wvery much, because Mr. Pattabiraman
has already mentioned sbout this. I

" commitiee, and ing

am not quite certain that the Judyges

impression thal they have not opposzed
the principle of contribution 16 poli‘s-
gal pa-ties, Ther huve o atress on
lwao matters, ony 5 thal there should
be ful. publicity 3o tiv vilect that the
compin;, 1s contribuiin.g  =ome of  it3
money ‘o the  pelitivuwl  funds, and
secondiy, Inoecase uny Lorge unount 18
paid by the carpenics, they should
tieke the sanvile: of 1he court before
doing so. Just :etk e words Clarge
amount’ and ‘apooe e of Che reurt or
sanclion of tne o ur! S« the princi-

ple i the judpenent of tie Bombae
Fhglht Court as 6o i i wav. evcepted.
O crurse, ther nave matlr trang
renzrks, bal s1e o T ol thwy have
not opposed 1t o rrinapie 1 do naot
suy  that wheiews - M Justlew
Mookerjee hax ~.¢ vnould e Tancora

The Governmen! o
ed tniz matlér wuo-

tacl kad consider-
fritse two Judge-

menls were deveretd Sonn aftes
that, the Government appontied a

chairmanship of
that committe: was gower "o one of

our High Cow! Judges who had
recently retire¢é ¢ Thst committes
has submitted 3 repors 1 zhall say

something abou. @t gt tne end, But
1 must with dues delerence say—of
course, the hon Juage Are very
enunent and cisUnguwshed  people—
that I beg to diffe with them in regard
to one matter.  &rnd really 1 am very
much surprised et one of the Judges
shauld sav tha when zny ontribu-
tion has to he inade Ly & company,
reference should v« made (¢ "ne High
Court and its  approve; oblained,
Well, that is something very surpris-
ing indeed. Of s]1 1the peuple, why
should Judges be invoived in political

wrangles? It  ecach cavw isto be
referred .

Sau BHUFPESH GUPTA 1 can
tell you whatl ipey turan by that

observation. 1t will afford an oppor-
tunity 1o them to look 1¢ !he intaresus
of the ehareholders. They have
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looked at it from that angle. They art not
looking at it from any political angle as (uch..

Swti LAL BAHADUR: Well, whatever
may be the interpretation ot tht hon." Member,
somehow or other, | feel-very strongly about
it. | think the courts should never come near
these things. They should remain out. And-
about the Other thing that there snould be ho
secrecy, as | have «aid, | entirely agree with
that. There <hould 'be no secrecy about thes*
matters. The contributions made <hould be
shown in the balance-sheets and in the account
books, and necessary particulars may be given
| am not opposed to that idea. Well, if there is
no secrecy, if there is no compulsion or
coercion, and if the shareholders know it
beforehand that their company is going to
contribute something to, political .funds, I do,
not ee what objection there can be in
accepting the present provision which is
already there in the company law, namely,
section 293. Of course, | would say that every
question has two sides. But for the time being
where is the harm? Even then, Sir, ag Mr.
Pattabiraman rightly pointed out. Mr. Justice
Tendolkar of the Bombay High Court himself
differed with his brother Judges. He
said:

*'l am not prepared to hold that the mere
power to give a' donation or a contribution
to a political party has such a tendency to
corrupt political life as to be considered
against public policy. The harm to the
public by permitting such contributions
cannot, to use the words of Lord Atkin, be
said to be substantially incontestable."

So, Lord Atkin also seems to hold the same
opinion. This is why | suggest to the House
that this matter should be carefully considered
in all its aspects, and considered in a
dispassionate manner.

Well, Sir, I shall not take more of your
time. In the end, | would like to say that- this
matter deserves our aerious consideration.
It should not

[RAJYASABHA 1
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be looked at from any party (pojnt; of view or
from any party, angle.. .Jf there is anything
which , cr«ate# demoralisation in any section
of the people, we should, try to root that out
completely. Oi course., | woiild like to say
that so far as | am concerned, | shall never
stand for anything which will lead to any kind
of corruption. Of course, corruption is still
there and i\ is prevailing everywhere, but one
must .always, try to resist it. | haye merely this
to say that the report of that committee has
come to the Goyernment and. there are several
suggestions made in that report. Of course, .
one of the recommendation* is that there :
should be no secrecy about these
contributions, and as | said before, they should
be clearly shown, 1:1, the balance-sheet, and
neeessary particular,; of the donors should
also be given. Therefore, Sir, as | said in the.
other House, | would lik.es to say that here
too, this matter ia already engaging the
attention of the Government, and we r.re, in
fact, almost in the midst of finalising the draft
of the company law amending Bjll, and in a
few days' time perhaps” the first draft will be
ready. Natural* ly, it,will have to be
considered by the Law Ministry and therefore!
> it may take some time to introduce it. In
fact, we wanted to introduce it in this session
itself. Of course, we are going to propose
some major changed in that measure.
Therefore, we would like to give our full
thought to the various matters contained in
thai measure. And | think we should bg able to
introduce that Bill in the next session of
Parliament.

In" these circumstances, it is hardly
necessary that we should discuss this matter
separately. In connection! with that Bill the
House will have ample opportunity tb move
any amendment or to examine the Bill and the
provisions therein on merits. If they think they
are satisfied, so much the better but if they
feel that they are not satisfied, they will have
ample opportunity to move fresh amendments
and discuss the matter thoroughly.
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Sma BHUPESH GUPTA: Amendments
cannot go beyond the scope and ewe can only
relate to those sections.

SHRJ LAL BAHADUR: True, here in the
Rajya Sabha, but still, the hon. Member will
perhaps be in the Select Committee or his
colleagues will be there.

SHRI BHUPESH GUPTA: If you have any
amendments to offer to this particular section
it would be open to us whether in this or the
other House to suggest amendments and if
you do not touch section 293, it would not be,
as the rule stands, open to us to offer an
amendment to that particular section.

SHRI LAL BAHADUR: | follow it. Then as
I have indicated to the hon. Member, on this
Section the Sastri Committee has made
several recommendations and whether the
amendment which has been moved by Shri
Gupta will be accepted in toto, whether we
will accept it or not is a different matter—and
that provision will have to be amended. So
there will be enough opportunity for him to
move his amendment if he i9 not satisfied
with it.

SHRI BHUPESH GUPTA: If you accept it
now, you can amend it in that Bill, if
necessary.

SHRI LAL BAHADUR: | leave it to the
good sense of the hon. Member but again |
shall appeal to Shri Bhupesh Gupta in all
humility and | don't want to criticise or attack
the Communist Party or other parties which
have taken part in this debate but | would like
to request him to consider very coolly over
this matter. It is a matter which has to be dis-
cussed by the political parties themselves.
Other political thinkers should also give
thought to this. It is essential that this matter
should be discussed in a friendly spirit and
then we come to conclusion. The hon.
Member may not be aware that some Members
of our party may hold different opinions.  So,
I would very- much
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like that the proa and c.is and varioua aspects
of this problem should be carefully taken into
consideration and if necessary, | shall be
prepared to consult the hon. Member outside
the House too. So, in these circumstances this
is a political problem. Let this political
problem be discussed at a political level. Later
on it will take the form of legislation and it
may be presented to the House*. That stands
on a different footing altogether, but I will
very much beseech him not to, through this
Bill, make political propaganda against the
Congress Organisation. | have said that | don't
deny that the Congress have accepted funds
but may 1 tell him also that | don't know
whether there is any other party which has not
collected funds from outside the members of
their party?

SHRI BHUPESH GUPTA: All parties do it
outside the members. Mass collections take
place.

SHRI LAL BAHADUR: Mass collections
take place and sometimes in that mass are
included Messrs. Birlas, Tatas, Dalmias—they
are all there.

SHRI BHUPESH GUPTA: Unfortunately
we don't come in contact with them.

SHRI LAL BAHADUR: May | say that |
was really surprised by the statement which
Mr. Gupta made. He said Mr. Dalmia
contributed Rs. 8 lakhs. | don't know . ..

SHM BHUPESH GUPTA: Before the
earlier case. That is what he said.

SHRI LAL BAHADUR: . . . and recently
Dr. Roy collected some funds from some
others. | don't know the details.

SHRI BHUPESH GUPTA: Rs. 2| crores.

SHRI LAL BAHADUR: It is not fair to
mention names unless they have been
carefully verified but then he said Dalmia took
over charge of the whole elections in Bihar.
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SHRI BHUPESH GUPTA: That is what he
said.

SHRI LAL BAHADUR: And he is prepared
to accept that statement. Coming from Dalmia
he will accept that statement but

SHRI BHUPESH GUPTA: | said 'This is
what he said*.

SHRI LAL BAHADUR: But then— of
course it is no pleasure—what has happened
to Mr. Dalmia and what kind of investigations
are going on against them. He was put in jail

SHRI BHUPESH GUPTA: After Rs. 2f
crores.

SHRI LAL BAHADUR: Regarding that
figure of course | don't know but anyhow it is
quite obvious that we don't take individuals
into consideration when the question of public
interest is involved and perhaps the difference
might be, as my friend Shri Deokinandan said,
that some members of other parties make
collections in hiding whereas we do it in the
open. That difference may be there and you
say "You give us proof". Where from can we
give proof? We make collections in public,
and we are not afraid of taking or accepting
contributions Irom anybody whereas the
Communist Party, the P.S.P., Independents
and others make collections from the same
party, same people, and yet they will never
publish it. They will never make it public.
That is a fact put your hands on your heart

Somk HoN. MEMBERS: They don't have
any heart.

SHRI LAL BAHADUR: | challenge the
Members of these parties making

DRr. R. B. GOUR: The difficulty ometimes
is we collect funds from him and we cannot
publish his name.

SHRI LAL BAHADUR: Why not? | shall
give money if it is for a good scause.
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SHRI BHUPESH GUPTA: Sometimes
Ministers' sons contribute ia the Communist
Party. That cannot ba published because the
Ministers may lose their jobs.

MR. DEPUTY CHAIRMAN: So you don't
publish the other names?

SHRI BHUPESH GUPTA: They don't lose
anything

SHRI LAL BAHADUR: If Ministers do
contribute, then some element. of coercion is
there by your party. Th* Communist Party
can very well exercise coercion and in a very
clever way. Without hitting them, the party
can exercise coercion in a very beautiful
manner.

SHRI BHUPESH GUPTA: How?

SHRI LAL BAHADUR: That you know
better. | am just finishing in half a minute.
Every party tries to collect funds and may |
say that thes* big people are not fools? They
ara very wise people, very clever people. | am
told that at Amritsar—1 don't know whether
Mr. Gupta was there . . .

SHRI BHUPESH GUPTA: | was there.

SHRI LAL BAHADUR: Perhaps the hon.
Member knows and perhaps Shri Gopalan
knows. A welcome addrees was presented by
the traders and industrialists of Punjab to
them. What for, why? It is good that they did
it but as | said, they are very clever. They
know . . .

SHRI T. S. PATTABIRAMAN: Was any
cheque presented?

SHRI BHUPESH GUPTA: In Punjab we
have only 4 Members in tht Assembly and if
they made an addreai to us, it means they are
wanting us to fight against the injustices
against small traders and businessmen by waj
of all sorts of taxes.

SHRI LAL BAHADUR: Of all thi people,
the businessmen and industrialists of
Amritsar and Punjab though it advisable . . .

SHRI BHUPESH GUPTA: Beeavw you
have let them down.
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Swu LAL BAHADUR: . What about the
big businessmen of Amritsar? They .were
also there .

SHRI BHUPESfl GUPTA: Birla will run
away .

SHRI LAL BAHADUR: Mr. Birla is foing
to Kerala and he has gone to U.SA. to finalise
that scheme and as »oon as he returns—in fact
he has written that he has almost finalised nnd
when he returns—he would be able to set up
that plant in Kerala. Therefore, he is going
there very gladly.

SHRI DEOKINANDAN NARAYAN: Is he
bringing machinery from U.S.A. (or Kerala?

SHRI LAL BAHADUR: | will not take more
time of the House but | would merely say that
there is no point in accusing the Congress like
this. There are differences. | shall eccept- what
I do. Sometimes my friends opposite may not
do it. You eed not bring in these matters and
if you want to take political advantage out of
it or make political propaganda tying that the
Congress has done this nd thus create
misunderstanding *mong the people, it is
hardly fair. Let us discuss it at an academic
level nd if the House so feels that this
particular amendment is desirable, this House
can certainly pass that measure when the
major Bill, the mending Bill, is placed before
the House. Thank you.

MR. DEPUTY CHAIRMAN: The debate

will continue on the next day. Of course there
will b« a ballot. There is a Message.

I P.M.

MESSAGE FROM THE LOK SABHA
THB DELHI RKNT CONTROL BILL, 1958

SECRETARY: Sir, | have to report D the
House the following message

AfcSWP i - KA4YA -SABHA |

tbe Lok Sabha. 3080
received from the Lok Sabha, signed by the
Secretary of the Lpjc Sabha;,,«,

"1 am directed to inform Rajya Sabha
that Lok'Sabha, at its sitting held on the
12th  September, 1*5*,  adopted the
annexed' motion in regard to the Delhi Rent
Control Bill, 1958.

I am to request that the concurrence of
Rajya Sabha in the said motion, and also
the names of the members of Rajya Sabha
appointed to the Joint Committee, may b«
communicated to this House.

MOTION

That the Delhi Rent Control Bill, 1958,
be referred to a Joint Committee of the
Houses consisting of 4* members; 30 from
this House, namely:—

. Shri Radha Raman.
. Choudhry Brahm Perkash.
. Shri C. Krishnan Nair.
. Shri Naval Prabhakar.
. Shrimati Sucheta Kripalani.
. Shrimati Subhadra Joshi.
. Shri N. R. Ghosh.
. Shri Vutukuru Rami Reddy*
. Dr. P. Subbarayan.
Shri Kanhaiyalal
Malvia.
11. Shri Krishna Chandra®
12. Shri Kanhaiya Lal Balmiki.
13. Shri Umrao Singh.
14. Shri Kalika Singh.
15. Shri T. R. Neswi.
16. Shri Shivram Rango Rane.
17. Shri Chandra Shanker.
18. Shri Bhola Raut.
19. Shri Phani Gopal Sen.
20. Sardar Igbal Singh.
21. Shri C. R. Basappa.
22. ShriB. N. Da tar.
23. Shri V. P. Nayar.
24. Shri Shamrao Vishnu Parulekar.
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